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PER:  CORAM  

It is seen from the records that, on 11th June 2024, withdrawal of 

Learned Counsel for appellant from the case has been taken note of 
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ST/86878/2010 

and that directions were issued to Registry for notice to be served on 

the appellant.  At subsequent hearings, scheduled on 19th August 2024 

and 3rd December 2024, the appellant continued to be unrepresented. 

2. It would appear that the appellant is not interested in pursuing 

the appeal and, therefore, the appeal is dismissed in default for non-

prosecution. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  

Member (Judicial) 

(C J MATHEW)  

Member (Technical) 
  
 
*/as 


